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The Child and adolescent Labour Act bans the employment of 
adolescents in hazardous occupations and processes given in the 
schedule, e.g., mines, work in beedi-making, in�lammable substances 
and explosives like production/sale of �ire crackers, cement Industries, 
coal industries, fertilizer industries, work in slaughterhouses, salt 
mines, etc.
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Whoever employs a child or adolescent in violation of the provisions of this 
act can be punished with imprisonment between a minimum of 6 months 
and a maximum of 2 years or can be �ined between twenty thousand to �ifty 
thousand rupees or with both.

If a person repeats this offence, then they can be punished with 
imprisonment between a minimum of 1 year and a maximum of 3 years.
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Employing a child or adolescent in violation of the law can be punished 
with imprisonment between 6 months and 2 years, or with fine 

between 20,000 to 50,000 rupees, or with both.
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The Child and Adolescent Labour Rehabilitation Fund is for the benefit of 
children and adolescents whose rights under this law have been violated.

CHILD AND ADOLESCENT
LABOUR REHABILITATION

FUND
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